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In the. 

"VAKALATNAMA" 

Before Ld Na1oNAL Gace ReN� Judge 

CHANby HoRNU AR 

VS 

at 

KNOW ALL MEN by these. App eAN 

me / us to all igtenis and purposes. 

that INe do 

true and lawful Pleader | Advocale & Attorneys to appear. and act for me / us in the 
matter noted above to the suit written slatement, conduct suit, appeal from original 
suit order etc. and for that purose to do all acts and things, whatsoever in that connection including compromise of the above matBer. disposing in or withdrawing 
money from filing or taking out of appear, document and payment order from Court retfering matters in dispute between the parties here to arbitration, withdrawing the above matters with liberty title fresh suit, sending properties reliased.from attachment filing exècution or Miscellaneous cases and other petitions, birding at execution sale, oblaining payment from us our Court. Withdrawing custody and other fees and doingg on my / our behalf such other acts in the above mallers as are necessary and proper 

ADVOCATES 

in my / our name and my / (our behalf constitute and appoint Sri 

AAvocArE 

Signature 

WWe hereby agreeing lo ratify and confirrm all acts so done by the saidAdvocate ot Atlorneys as my / our own acts and as it done by 

Plaint 
Applicant 
ADpalAn 

-Pekondant 
Opp. Port 

Respondent 

Date.. 

5, PAac LAf KocKA-AGO0of6 

.201 

Ws 

Adibasi 
Stone 

Crusher Patner 
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